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1. The limited relief which the petitioner has sought for in the present writ
petition is for an appropriate direction to the respondents to consider the

case of the petitioner for grant of family pension.

2. The facts of the case is that, the employee in the department was an
unmarried daughter of the petitioner namely Girja Gupta. The said unmarried

daughter while in service died on 23.01.2014 and even on the date of death, she
remained unmarried. Subsequent to the death of Girja Gupta, the

family pension was released to the Husband of the petitioner in the capacity of
the being Father and solely dependent on the employee. It is said that

the father has also since expired on 31.10.2018. However, thereafter the
respondents have not released the family pension and the petitioner has been

approaching the authorities for release of the same in her favour in the capacity
of dependent mother.

3. However, perusal of records does not reveal any specific representation or any
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application made by the petitioner for the same.

4. In view of the same, the present writ petition stands disposed of with a
direction to the petitioner to move a fresh application to the respondent No.3

within a period of 10 days from the date of receipt of copy of this order and on
receipt of such application, the respondent No.3 is further directed to

forthwith process the claim of the petitioner and necessary orders be passed at
the earliest preferably within a period of 60 days thereafter.

5. The writ petition accordingly stands disposed of.
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